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6 LORDER DACED 20.,12.1999.

Heard Mr .<.C.3atpathy, learned counsel
for the applicant and Madum R .5ikdar, learned addl.
Standing Counsel appearing for the Respondents and
have also perused the recordse.

In this Original Applic.atiicn,the e
applicant has prayed for a direction to the
Respondents to appoint the applicant on compassionate
ground .fhe second prayer is for a direction to the
Respondent No.2 toO jispoSe‘oi nis representation
at Annexures-3 series.It is submitted by lear ned
} Additional Standing Counsel that during the pendency

of this CA, the Departmental Authorities have called

the petitioner for an interview amd it has been
jJecided that after disposal of this OA, final view

with regard to his prayer will be taken.It is submitted

by the learned counsel for the petitioner that a

direction mav be i

ssued to the Resnand oo
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57 to dispose of his representation for compassionate

appointment within a stipulated period.After hearing

learned counsel for both sides and after seeing
QTQQ Q,bl?‘é\ . S o g

5 ? ; g h scords, we dispose of the CA with a direction
"Fé)\i" AS“\\& 0 wOCXN the records, ispose % a di 3.

/

;“r:\( %’\D‘F U9 to Respondent No .2 to d ispose of the pending
:j/mg‘\% be AV representations of the petitioner within a period
S\ . of 60(sixty) days from the date of receipt of a
346 A oWy &8 iy
P copy ©of this crder,
e Criginal Application is accordingly
g S\ |
%&pe,vﬁ disposed of. No costs.
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